FORM A
PUBLIC ANNOUNCEMENT

(Under Regulaton 6 of the Insulvency and Bankiupt.y Board of inda
(Insotvency Re solstion Process tor Corporale P Giequahon . J(16)
FOR THE ATTENTION OF THE CREDITORS OF
GLOBAL INFRATECH & FINANCE LIMITED

; _____ RELEVANT PARTICULARS =
. | Name of conporate deblor Gilobal Infratoch & Finance imiled

1

2 | Date of mcorporation of corporate deblor | 06/01/19%

"3 [ Aulhodty under which comporale debtor is | Registrar of Comparies- Mumbai
_ [incorporaled / regrstered =

4. cotpormldemyNullewL:bliy L65021MH1995PLC248336

1 No. of corporate debtor
5. | Address of the registered oftioe: and Office no.16, Ground Floor, Rukmans Purushottam
Wﬂﬁﬂ(ﬂw)dwpmin no.21 JP Road, Andheri West Mumbai 400058 MH

6. Irm:ym‘dmn 25,‘11/2022(|'hecnphasconmsneadon
respect of corporate deblor 25/11/2022 The undersigned was appointed as the
Intonm Resolution Professional vide Ordor dated
25711/2022, copy of which was uploaded on the
portal of the Hon'ble NCLT on UG01,2023)

7 | Estmated date of closwre of insolvency | 24/05/2023 (beng 180 days from the insolvency
| | resoiution process Commoncement date we t 25/11/2022)
{mwmmdm Decpak Sarupana (IRF)
msolvency professional acting as intenm | IBBUIPA-0011P-PO0G60/2017-2018/11689

®

9. | Address and e-mnail of the inteiim 210, Hubtown Viva, Oft. WE Highway, Near
ti fess as reg d Shankar Wad, Jogeshwari (E), Mumbai 400060,

with the Board MH Emaii d
10 Address and e-mail lo be used for 210, I-kbla«anOlle Highwame

| comespondence with the intenm Shankarwadi, Jogeshwan (E), Mumbas - 400060, MH
| resoluton proes  |emaig @mmmp@gmlwm o
11] Last dale for submassion of dams | 2001/2023
12 Classes of creditors, f any, under NA

clause () of sub-section (8A) of

sechon 21, ascerained by the interim

(Three naimes for cach class)

14| (a) Relevant Formsand | htips J/ibbi govinfenhomeldownloads
(b) Detads of authorzed representatives | NA
| are avalable at,

Nouce is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench has
ordered the commencement of a corporale insalvency resolution process of the Global
Infratech & Finance limited on 25/11/2022 (order receved by Ihe IRP on 06 01 2023)

The creditors of Global Infratech & Finance limited are hereby called upon to submil their
claims with proof on or before20/01/2023to the Interim Resol Prc atthe add
mentioned against entry No, 10,

The financial credilors shall submit their claims with praol by electronic means only. All other
creditors may submut the claims with prouf in person, by pos! or by electronic means You may
download the rel forms fromth bsite of IBBI, hitps://ibbi.gov.in‘en/home/downloads
Submission of false or misleading proofs of claimshall attract penalties.

Deepak Sarupana

Interim Resolution Professional inthe matter of

Global Infratech & Finance limiled

Reg.no. IBBIIPA 001/1P PO0660/2017-2018/11689

Authorisation for Assignment valid il 11/01/2023

Date : 07/01/2023

Place. Mumbai
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